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Vide for the establishmf:'llt of a per .. 
manent Bench of the m,h Court of 
Himachal Pradesh at Hamirpur. 

MR. DEPUTY.-SPEAKER: The 
question is: 

"That leave be grUlted to intro-
duce a Bill to provide for the es-
tablis1'm1ent of a permanent Bench 
of the High Court of Himachal 
Pradesh at Hamirpur.' 

The motion. was adopted. 

\ PROF. NARAIN CHAND PARA-
SHAR: I introduce the Bill. 

-
. PENSIONS (REGULATION) 

BILL· 

SRB! ATAL BEHARI VAJPAYEE 
(New Delhi): I beg to move for leave 
to introduce a Bill to provide for re-
gulation of pensions to Central Gov-
ernment pensioners. 

MR. DEPUTY -SPEAKER: The 
question is: 

"That leavE:' be granted to intro-
duce a Bin to provide for l'egula-
tion of pensions to Central Gov-
ernment pensioners." 

The motion. was adopted. ---

SHRt ATAL BEHARI VAJPAYEE: 
I kttroduce the Bill. 

MR. DEPUTY-SPEAKER: Shri 
Uttamrao Patil ... Not present. 

15.31 bra. 

BLIND PERSONS (mMPLOYMENT) 
:8ILI-COfttd. 

MIt .. DEPUTY -SPEA!O!:R: Ncnr we 
take up turther cOnaiclerat.'lOn of BUnd 

Persons (Employment) BUI moved 
by Prol. Madhu Dandavate. 

Shl'i Mool Chand Daaa to eontinuA. 

., ~ WI1IT (q'ttfl'): 
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MB. DEPUTY-SPEAKER: You 
have already taken 7 minutes. Now 
you have to conclude. 
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·A blind person for registration 
under this Act may make an ap-
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[.fr 1('1''' wm] 
'IL bliad person for reciftratiOD 
under this Act may make an ap-
plication to the Registering Autho-
rity within whose jurisdiction be 
resides in such form and in such 
manner as may be prescribed·'. 

q m qIfZ it (t.w ~ 'IT 
Wfiwtr 'l'N t ~ m .R ..-.nit 
ita' m itm"" 
Now, what is that manner? 'In 

.such form and in such manner'-

what is that form? The form will be 

prescribed by bureaucrats or you 

will delegate the pows to them. 

If( m 'I'N ~ ,  if ~ t8', 
~ 'liN iPrJttit ~ ~ i tl 
~ t ~ ~  ~ I ~ 

~ 1f(t ~ ~  rn Ill" 
"t ~t  t ~ ~  

CI (2) On receipt of an application 
under sub-section (1), the Regis-
tering Authority may cause such 
inquiries to be made •.. " 

Then, Sir, I wish to draw your at-
tention to Clause 7, sub-clause (2) 
which says: 

"On receipt of an application un-
der sub-sectioo (1), the Register-
ing Authority may cause such in-
quiries to be made as it deems ne-
cessary and if it is satisfied that 
the applicant is a blind person it 
.shall register his name in a regis-
ter and issue him a certificate of 
zegJstration in the prescribed form." 
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Now, on receivlnc that applicaU. 
the RECistrar will cause an eoquJry. 
A bUnd person comes with 8Il ap-
plication and the Registrar wm send 
for an enquiry. Furlher, the en-
quiry will be instituted in the man-
ner he deems proper. 
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Then Section 10: 

"As SOon as may be after the 
receipt of the notification of the 
vacancies under section 9, the Re-
gistering Authority shall furnish a 
list of blind persons registered with 
it, • . • • ." 

After that it is provided: 

"No employer shall reject a 
blind person on the ground that the 
cannot perform. a particular job un-
less so cenified by a Board of Ex-
f,('rts." 

So, we Bod that the experts come in 
and the doctor comes in. 

~ ~  Qft it ~ trp 
w.r ... cpry flRr 'fiIr ~ 
~ W... " ft' it fR R-an t 
fir ~ .q .n ifImW I 
"The Approprlate Go'VerJuDtDt 

aha11 appoJDt • Board 01 ~ ... 
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BUeb II11UU1er as may be prescribed 

) 

It shall be appointed in such man-
ner as may be prescribed. 

tf' \r) 'lr(d'r i Ar $fA vi 1fil 
~~ ~ irf1A 'fA' 11'1 -q 

••••• 
"The Appropriate Government 

shall appoint a Board of Experts in 
such a manner ,.8 may prescribed 
which shall, in each case, detE:'1"mine 
whether a blind person cao perform 
a job with the help of modern 
aids. 

The decision of t)1e Board of 
Experts shall be final and bindi...'lg 

" -... 

"'The C,ntral Government or the 
State Government. as the case may 
be, shall give an. unemployment al .. 
lowance of three hundred rupees per 
mensem ... " 
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~ ... 
Further, it is Dot provided that aD 
employer who contravenes shaH. 
be punished. Will it be a Bummar,. 01" 
a warrant trial? By whom will be be 
punished? 

W it $fA ~ itr ~ it 
ttl' .nm ar;T "AI' -q: t I "111' 

~t .... 

Where an offence under this Act 
has been committed by any Depart-
ment of Government the head of sum 
Department shan· be deemed to be 
guilty of the offence and Sb..a.ll be Uabla 
to be proceeded against and punished. 

",rq ahft ~ ~ t I $I'N .. 
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~ ftr. mr : 
Provided that nothing contained 1D 
this section shan render the head of 
such Department liable to any punts .... 
ment under this Act ••• 
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TIIe?rime- Minister Mrs. Inma 
Gandhi has issued directives to all the 
Central Ministries and Departments 
for the identification of jobs for the 
physically handicapped persons incLud-
ing the blind. 

The directive is a result of Mrs. 
Gandhi's deep concern over the un-
satisfactory employment position of 
the physically handicapped persl)ns. 
partdcula.rly the bUnd, despite several 
~  granted for their rebabil1-
tatiop. 

In accordance with the Prime Min-
ister's directive, each Ministry and 
Department would appoint a Liaison 
Officer of the rank of Deputy Secre-
tary. 

There would be quarterly asses.o:;ment 
sent to the monitoring cell bemg spt 
up in the Labour Ministry for keep-
ing a close check on the effectIve im-
plementation of the reservation 01 derB 
for group Ie' and 'B' categories of jobs. 
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""' ~ ~ n-ri' Gfr i\' 
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il 

MR. DEPU'l'Y -SPEAKER: If every 
Member of Parliament takes a vow 
that in his tenure period of 5 years, 
at least he would get an employ-
ment to a blind, using his influence, 
there would be at least 500 blinds who 
would be getting employment in 5 
years. 

PROF. MADHU DANDAVATE: 
This excludes political blind people. 
• 
MR. DEPUTY-SPEAKER: I a'll 
doing it .in my Constituency. 

SHRI MOOL CHAND DAGA: I am 
very thankful to you, Sir. 

SHRI XAVIER ARAKAL: (Erna-
kulam): Mr. Deputy-Speaker, Sir, 
thank you very much for giving me 
this opportunity so that I may be 
able to share the views of thii House. 
Sir, the Statement of Objects and Re-
asons have very qategoricaly stated 
that t be blind persons in particular 
deserve special consideration. Thi4; 
Bill has to be viewed from a back-
ground of our cOuntry which baa tke 
largest number of blind persons In 
the world. There are ..,bout 9 udl1ion 
Ibttn4 people in this country and about 
• miUion people are aufferlng from 

oata;rad. Thtt IQMaitudtt ac w. fI'O-
blem hM l;le.eD ~ ...... ' __ 
the bon. Member, Prot. Kadhu Dacia .. 

",ate in his introductory speecb. 1. 
would DOW' like to refer to aaother iJR,. 
portant point. wlW:h we cannot deQY. 
Now amut 12,000 children below the 
ase Of 12 Co blind every year. Why do· 
they go blind every year? The reason 
for this is that there is a lack of in .. 
take of vitamin 'A'. We should address. 
ourselves and to .qur conscience irres-
pective of the party a1filiations. as. 
to why this kind of situation is pre-
vailling in this country. Every year 
about 12000 boys and girls below the 
age of 12 go blind because of the 
lack of intake of vitamin 'A' and ~  

per cent of the people below tho age 
of 21 becomes blind because of lack 
of consumption of nutritious food. 
These are the facts which we cannot 
deny. It is most unfortunate that 
there are about 9 million people who 
are blind in this country. Referring 
to the statistics, I find that 10 per 
cent of the Indian population are suf-
fering frorr.. disability. That means 
nearly 68 million people are disabled. 
This would mean that there is a great 
set back in the vast population of our 
country. It is said that poverty is 
the greatest handicap through which' 
these people have to undergo their 
life in this country. The mover of 
this Bill seeks to give 3 per cent em-
ployment for theSe people. Going-
through the statistics I find that only 
3500 blind people ' have registered 
themselves for employment. Out of 
that number only 1230 were able to . 
get jobs. Just imagine, out of 
nine million blind people, oBly 3500 
registered themselves for employ-. 
ment, and only 1230 bllAci people' 
got the employment. What is our 
policy? Where do we stand?-That is 
why, I say that this Bill is very 
timely and importaani to aWaken the 
conscience of this country. How cia 
we treat the. blind and disabled in 
this country? We have J.I1i1erablr 
failed to cope with tbJa !au_an. pro-
blem. 

I understaad tlla'e aN tfm!e ~
trias wbkh .. ~ 1tl ~ mat-
ter, that fI, the KlnlstrJ' of Healtb 
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hand Famil7 Wel1are, Ministry of Edu-
. eatlon and Social Welfare and the 
Ministry of Labour. I do not know 
how many other departments are in-
vo1ved in this Is it not a time t.o 
have a ~t  eff.ort in this mat-
ter? I would like to know from the 
. Government how do they coordinate 
their eJf.orts' in relation to this mat-
ter. 

Various seminars were held re-
cently, in Delhi, Madras and other 
pl:ices to consider the problems ,)f 
blind people. I have gone through the 
proceedings of those seminars and I 
find that they have highlighted 
four problems which face these 
people. One is the lack of training 
schools. I put a question to the ho'l. 
Minister, how many training schools 
.are there at the primary level and 
the high school level for the blind. 
How many such schools have we 
put up in our country? The second 
problem which they have very clear-
ly and very rightly pointed out is the 
lack of. teaching aids. Recently, in 
the budget a provision has been made 
for this, but I would like to know 
what is the assistance given by the 
Central Government in obtaining 
teaching aids tor these peole. They 
require a special kind of teaching 
aid instruments and We are short of 
them. Do We manufacture them 
here? What is the method of supply-
ing them? What is the method of 
. obtainnig them? Which are the 
agencies handling these things? We 
would like to know all this. 

The third and the most important 
problem which they have highligh-
ted is the lack of quaUfied. staff in 
this matter. We do not have enough 
-not even enough-I would say no 
qualifted staff at all compared to the 
magnitude of the 9 million blind pe-
ople in this country. We do Dot have 
the qualified hands. Do We have a 
trainin, school for them? How many 
trall1ib8 8Choo1a are there for the 
1Iteachel"l to und.ao tn&inlDg to train 

the blind peopJel This is a serious 
matter wh1ch requires immediate COD-
slderation by the Government 

Another important point which these 
seminars have highlighted is the 
poor amenities at the hostels, food and 
other items. We are very miserably 
treating these people, as inhuman pe-
ople or sub-human people, when it 
comes to the matter of food and other 
amenities. These are the four prob-
lems which I put forward in this 
House and which the various semi-
nars have highlighted in the recent 
months. I must express a words of 
thanks to the various .charitable and 
welfare institutions whc.1h have thank-
lessly without expecting anything de-

t~ themselves in this field. This 
House cannot bypass the contri'bution 
made by these charitble and weUare 
institutions in this country. Where 
the Government and other profit-
motive agencies do not care, they are 
to enter. These self-less institutions 
who love humanity more than any-
thing else have to come forward for 
this work. 

16 bra. 

Referring to my own Staie, I am 
pround to mention about one institu-
tion specially. If I don't mention, 
I think I will be failing in my duty. 
Mr. Deputy-Speaker, J am also invol-
ved in the work for these blind peo-
ple. This institution, Little Flower 
Eye Hospital of ADsamali has done 
a great service to the blind of Kerala • 
Dr. Tony Fernandes, an eminent 
ophthalmologist, bas done a tremendo-
us job in this field. We are proud to 
say that they have done a tremendous 
iob in this field to the credit of hum-
anity. They are the ones who care 
for humanity and the sufferings of the 
people. It 1s worth going to see that 
bC"SpitaL 

PROF. N. G. RANGA (Guntur): 
Tirumala. 

SHRI XAVIER ARAKAL: Tlrmula 
temple autlaortt1es laave done it. 
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Tbere are various inStitutions here. 
Sir, wbeo we have the eyes, we fio 
Dot have the value of the eyes. Those 
who have the limbs do not appreciate 
the value of limbs. While God bas 
,ivell us this sight, he has made 
us blind In our hearts, I shall put ;t 
like that. Dr. Tony Fernandes, un 
eminent Ophthalmologist, has done a 
bemendous job in this field. 

One suggestion that I would like to 
make is that more vocational training 
centres shou.Ld be opened. I know 
that this BIll, as Mr. Daga has put it, 
is not gomg to do too much, but it 
has done a great deal to open the mind 
and eyes of this House aud the publtc 
in regard to th.s problem. If we 
mean serIously to do something for 
these people. I suggest sufficient vo-
cational training centres should of;} 
ope.led. In 1974, there was an 10-
tegrated scheme, but it was a failure. 
Has the Government learnt anythioi: 
from that scheme? I put that question. 
I don't know WhICh Minister is there 
to answer. More vocational training 
centrE'S h:l'n" to be opened in our 
COU;'ltry. I understand that only 125 
training schools are there in our 
country for the High School blind 
people-. That is not enough. This is 
the time when we have to set apa! t 
a considel able amount for this pur-
pose. 

Sir, I know you have given me 
enough time. I would like to men-
tion about a letter written by the 
Prime Minister to the President of 
the International Federation of the 
Blind somewhere around 17-3-1981 in 
which our Prime Minister has cate-
gorically stated that the blind and 
the disa lJled will be looked after pro .. 
perly a.lld all the considerations will 
be given to them. We are proud to 
say that this Government is aware of 
the problems and is sincere in its ef-
forts to do something for the blind in 
this country. Therefore, our Prime 
Minister bas very clearly expressed 
I her 4edication to the welfare of tile 
bUnd 1., tbls country. With theBe 

. words. I request the Govemment 
earnMtly. to endeavour and 'trY Ita 

best to help those who are blind-
but not bUnd in their heart. 

I will now acknowledce a thank-
ful remark which I have l'eceived 
from the Blind Association of Kerala. 
for whul1l I could t ~ some con--
cession from the hon. Finance Minis-
ter, to import a machine. They have 
said: "We are blind for the outside 
world. But we are not blind inside. 
not to see the goodness of other peo-
ple." That should be our motto. We 
should not be blind in our hearts, 
while we have the eye sight. Those 
who do l't have eye sight, are nol 
blind in their hearts. Let us 10 for-
ward and help these disa bled people 
of our nation. 

PROF. N. G. ;RANGA· (Guntur): 
I want only half a minute. I would 
like to place on record. thQ ~  of 
gre3t gratutude I have for Dr. Modi. 
I am sure the House will also join 
me in expressing our gratitude to -
Dr. Modi, the famous doctor who has 
conducted thousands of operations, 
rem'.>ved cataracts and blessed them 
by restoring to them their God-given 
sight. 

SHRI UTTAM RATHOD (Hing-
oli) :  A few more names should be 
added. He has mentioned only Dr .. 
Modi. 

MR. DEPUTY-SPEAKER: Are you 
not going to speak later? 

SHRI UTTAM RATHOD: I am 
going to speak; but we have to add' 
a few more names. 

MR. DEPUTY-SPEAKER: They 
can bs added. Now Shri Sudhir ~ 

SHRI SUDHIR GIRl (Contan· I 
have been listening with rapt atten-
tion to the points made by the bon. 
Members. Blindness is the most 
terrible disability that a human be-
ing can get. It is the most ... hocking 
ailment of mankind. To a man. who 
has not got the gift of slght, it is the 
most terrible misfortune in the world. 
That Is the reason why Prof If.abu-.· 
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Dandavate has brought th'la Bill. 1 
praise him from the core of my 
heart, and I ~ him for the !1U)st 
-sincere eftorts he has made to make 
the bill most comprehensive. 

If blind men were to be given em-
ployment. it would add to the work-
ing force of our country. I have 
something to say about the thing 
which have fallen short in the Bill. 
First of all, whenever there is a 
talk of employment to be given to 
the blind, only the enlightened 
among the blind win get th,is oppor-
tunity. Blind people living in ~h  
villages will not get this opportumty 
at all, because they are so poor. U-
literate alnd surrounded by super-
stitions. As such, they will not be 
able to come forward and get ~h  
names registered, as proposed ift the 
Bill. Therefore, I Suggest that the 
total economic aspects of the coun-
try should be reviewed so that t.he 
bU, ... 'ld people living in the villages 
can get an opportunity of getting 
their names l'egistered with t.he 
Registration Office as proposed in the 
Bill. 

In the case of employment, we 
have found that the private sector 
eployers do not give priority to the 
apPointment of these disabled per-
sons. So, there should be a proper 
machinery and this mach1nery should 
be made effective so that the private 
sector employers are compelled to 
get the blind people employed. In 
the public sector. generally the posts 
afe filled lIP as are kept reserved in 
those employment offices. 

MR. DEPUTY -SPEAKER: If yOU 
haVe solved this problem in West 
Bengal, you should tell those things 
here. It will be very helpful. 
heart has no limit. 

SHJU SUDHIR GIRl: You know 
best of all that the State Govem. 
ment haa its limit, mcmetary limit. 

MIt. l)EPtrl'Y SPEAKER: But 
heart hal no limit. 

SHRI SUDHlB GIRl: Hearts are 
there not only for the bUnd ,.ople 
but for the wretched people aleo wJlet 
are living in the cou.ntry aide. Most 
proably you are not aware Of those. 
people, but we are aware of them, 
because we come from the villages. 
(Inte1'Tuptions) I think he is not aw-
aTe Of them. Had he been aware of 
them, he would have resorted to " . 
different political economy. 

MR. DEPUTY.SP$AKER: Every 
one is from a village i..'1 our countl'Y. 

SHRI SUDHIR ~ Most ufua 
in this House have no relation with 
the village people. They go and 
purchase votes in the villages; theY' 
spend money for this purpose, but 
they do not do for the upliftment of 
the village people who live below 
the poverty line. As per the Plan-
ning Commission 48.5 per cent of 
the total population live below the 
poverty line in spite of our freedom 
achieved 34 years aeo. How is it? 
So; I am compelled to remark this 
way. Please do not take it other-
wise. 

t have some suggestions to make. 
The first suggestion is that not only 
the reservation should be made for 
them in the Government or public 
sector offices but there should be 
training opportunities for the blind 
people. Those who are not educated, 
thOSe who have not got a .... 'ly kind of 
opportunity to get themselves regis-
tered, should be given training; they 
should be made to learn how to earn 
for themselves. FOr this purpose. 
there is a proposal fOr a co-operative 
in West Bengal in a particular area 
for the blind people so that those ~ 

blind people can get employment lDd 
earn their bread and butter. So, 
small scale industries and artisan 
work shOUld be there and traL'1in« 
should be given to these blind peo-
ple for earning their bread and but.. 
ter. 

In this connection, I w.ould like to 
emphasise the role Of the baaks and 
other ftnancial institution. These 
banks lend mODey to the b'" rich. 
people. It they are compeDed to 
give some loan to some voluntarY 



t ~ , then those voluntarY 
oraa&nisations can .create some jobs 
:for the blind people. That they 
cando. Aald I !eel that the BiU 
should have taken into cOl18idera· 
tion.. this aspect. Again, Prof. 
Dandavate had said that there should 
be a marginal board to issue certi-
llcates in respect Qf the blind persons 
who want to be enrolled in the 
unemployment "'egisters. But in 
1978 it was found in Delhi that so'Dle 
'doctors of the Jaya Prakash Narain 
Hospital issued some certificates to 
some persons who were not disabled 
but the certificate me-ntioned that 
they were disabled and on the ba-
sis of that those people, who were 
not disabled, got employment in offi-
'Ces. So, care should be taken that 
such things do not occur and those 
who are not disabled do inot get re-
gistered in employment registers. 

Prof. Dandavate would not have 
been required to bring forth this 
Bill if our economv would have been 
socialist. Some of· our leaders speak 
of socialism. Even OUr Constitu-
tion bas been amended. The Prea-
mble bas bee.n amended to include 
the world "socialism". But what 
about socialism? In the socialist 
'Countries such Bills need inot be in .. 
troduced at all. Because, provisions 
are there, employment opportunities 
and rights are guaranteed in their 
constitutions themselves. So, I say 
that the Labour Ministry, alone 
would not be able to cope with this 
vast problem, but dUTerent Minis-
tries of tbe Government would have 
to be engaged fOr this purpose and 
if the total economy is chanced to-
wards Socialism, then we can cope 
with these problems. 

SHlU UTrAl\4 RATHOD (BinloIi): 
I welcome the Bill introduced by 

~  Madbu Darulavate. I woul4 
bave been extremely happy bad he 
also.aJ4 that tIlere shouid be reser-
vatiOD for the pby.ieaUy haaclioap-
pad also. Ours 18 a ~ t , YOU can 
'...1187. w1d.ch only talks as far ae the 
J*fIale _. bllu4 peopJe-ue octO'" 
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cerned. So far, I thoulbt that the 
total number of the bUnd people in 
this country is almost .6() lakhs, but 
my learned friends have enu,htened 
me. I am told that the number is 
not 40 lakhs but it is almost one crore 
or so--more than 80 lakhs. This par-
ticular section has completely beaD 
neglected by us. Only in tbe begin" 
ning of the twentieth century some 
social workers in this coun'try ..:thought 
of educating the blind people. Bom-
bay was one of the States which took 
the lead in that and we started Blind 
Schools with the result that today vie 
have almost 175 Blind Schools· im-
parting education in the three R'. 
and also training centres which are 
training people in different vocationa. 
I will also mention that there are cer .. 
taio agricultural training farms for 
blind farmers; the biggest one in Asia 
is in Phansa in Gujarat. The per-
centage of thE:' physically handicapped 
Including the blind is very hijh in 
rural areas and that is wby I would 
suggest that we should take care that 
more Blind Schools are opened in 
rural areas. But unfortunately in 
this country, it is an urban concept. 
We: were t:-te first people 20 years ago 
in a far remote corner of Maharash-
tra to open the first blind school for 
the villagers in a village called 
Budhri. May I tell you from whom 
I got the inspiratioo? It was from 
Dr. Rajendra Vyas, who became blind 
at the age of 11. He: was the son 
of a great doctor of Bombay. He did 
not only hi$ B.A. but also his M.A •. 
L.L.B. and also Ph.D. He has been 
working zealously to tbe satisfaction 
Of all the blind people. Today he re-
presents the blind ill the Royal Com-
monwealth Society for the Blind. That 
is why I thought, when Prof. Rangs 
mentioned something about Dr. Modi, 
must mention Dr. Bajendra Vyas, be-
cause he has been workiag zealously 
for the betterment 01 the blind peo-
ple. 

There are different reasons for 
blindness. The big.est one Is deft ... 
ciency of Vitamin A. -as lilr. Dap 
deecribed.. TIM aecon.d ena is tale11 
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pox, which We have eradicated. The 
third is, opthalmic disorders. 

:MR. DEPUTY -SPEAKER: Lack of 
vitamin A was mentioned by Mr. 
ArakaI. 

SHRI UTTAM BATHOD: I am 
happy about it. Though we have era-
dicated  small pox, still the number 
Of blind people is not on the decrease. 
That we will know very shortly when 
t'le census gures appear. I suggest 
that Vitamin A tablets should be dis-
tributed more generously through the 
hospitals established in the rural 
ar&'aS. I was told by Dr. Kapur, who 
was Director of Sitapur Eye Hospital, 
which had a Chain of hospitals 
throughout UP, that our Governmoot 
is not cooperating with the same 
. spirit which they expect. I was shoc-
ked to hear it. The Royal Common-
wealth Society for the Blind wants 
to give us vitamin A tablets and they 
want the Government hospitals to 
distribute it. But we are not doing 
that properly. Why? I wa..nt that 
the Government -should take steps to 
distributE:' these medicines. 

As far as employment is concern-
ed, we are told there are 18 employ-
ment exchanges opened by the CE:'l1-
tral Govrnment. In addition to that, 
there are some bureaus which are 
working on behalf of the Natio"lal 
Association of the Blind. The total 
number of registered people is sup-
posed to have been about 5000. These 
are the educated people. But what 
aboutuneducated people who are 
adults roaming in the streets beg-
ging? Can we not do something for 
them? We have passed a law which 
prohibits people from begging. But 
are you going to giVe anything to 
tbem in ~  or not? That is why 
8Uggest that we should first go to 
the villages and see that the first 
cause of blindness is removed and 
then to see that they are trakled in 
the 3 B's and some vocational train-
ing is imparted to them, atter which 
they DUlY be ir-cwa some employment. 

heart bas no umu.. 

As far as employment .is concerned. 
there are two groups. One is known 
as sheltered iaatitutions where th~ 

blind are given free boarding and 
lodging, thEIY are asked to work and' 
they are given some tnoney for poc-
ket expenses. Another group is. 
known as Free Employment. It is 
here that the' Government has to come 
to t1.e rescue of the blind people. 
We have seen that the Central Gov-
ernmE:'nt has dQne something. I do 
not say they haVe done nothing. 
When I was a Minister, even tne 
Maharashtra Government passed a re_ 
solution, an eXecutive order, that 3 
per cent seats should be rserved for 
physically handicapped and blind 
people. But these are eXE:'cutive 
orders. Nobody can challenge the om-
cers in a court of law. What is the 
ultimate result? Ca.n you imagine? 
There is one Dr. Diwakar from Nag-
pur, who was throughout first class 
first. He is a physically handicap-
ped person who got gold medal for 
his MS. He went to London and did 
his FRCs. When he was operated, 
unfortunately he was paralysed. He 
came back to India and re'<luested tbe 
Governmect. "I may be given some 
job because I want to work." I also-
~ , but to my utter shock, I was 
told by the Director that these exE!-
cutive orders are meant only for 
Class III aDd Class IV jobs. This man 
who stayed in the hospital, did his-
MD in Radiology. Still the Govern-
ment of Maharashtra could not pro-
vide him some job. When Dr. Nikan 
who was Professor in Plastic Surgery, 
became blind, he was continued in, 

the job. It was found that he was 
most efficient as a doctor. The stu-
dents also found him most competent. 
Not only that. I did not quote' about 
Milton, Surd as or for that matter Dr. 
Taba Hussain. the man who became-
blind at the age of three. He was-
imprisoned by the Egyptian Govern-
ment for writing something critical 
of the Quran. The Bame penon was 
put inchar.e . of the Education Min-
istry by Col. Nassar. It was be whO-
raised the buc!aet Got only of ecluca-. 
they may be liven lorne ~ 



from ... lakh peundB to '" mlWon 
pouncIJ. They are capable people. 
We have to reaUae aDd put them to 
use. That W'II8 done by the West after 
the S-=OI1d. World Wu when they 
found that so many solellen had be-
come either bUnd or phyalca1l7 han-
dicapped. They thought that they 
should be given some training in vo-
cation and their services utilised. I 
met one Mr. Me Fallender who was 
blind. He was a soldier during the' 
Second World War. 

From the West we have taken this 
concept. I would only suggest that 
we have to go much ahead. Really 
they do not want any pity. Stephen 
Zwaig had done it in 20s by writing 
'Beware of Pity' and tA letter from 
an u..."lknown woman'. This aspect has 
to be realised. We shOUld provide 
them facilities for Class I and Class 
II posts also which they have done in 
one case i.E:'. in the case of Lal Ad-
vani. But then he was asked to go 
back, I do not know why. Now, he 
is serving in the Debra Dun Institute. 
(Interruptions) 

16.29 hn. 

[SaRI CSINTAMANI PANIGRAHI in the 
Chait'] 

Lastly. I would say that this execu-
tive order should be changed. There 
should be a statutory provision pro-
viding reservation of seats not only 
for the blind but also for the physi-
cally handicapped. I will request 
hon. Madam to please reserve sOMe 
seats in Class I and Class II pOSts. 

I remember one more case in 
J4aharasbtra. Mr. Wade Gaonkar did 
his LLS from NalPur University. Se 
could not be provided a job by th ~ 

Na8PU1" UDlversity. t1ltimateJy it wu 
the Bombay 'University which pro-
~  him a. job after conslderlq his 
merit. Now it 18 the JawaharIal 
Nehru University which calla him as 
VIIIltin. Prafeaor. Be JIves leeturea 
OIl J,r.derDatlona1 L'ilr. 
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Lastly, I hope the House wlll for-
give me if I take another three minu-
tes, just to quote Milton's Oft. BiB 
BUndaeBB_ Milton became blind at 
the age of 40. He wanted to become 
a missionary, a priest, but he could 
DOt. When he become blind, he 
wrote: 

When I consider how my light is 
spent, Ere half my days in this 
dark world and wide, And that one 
talent which is death to hide Lodled 
with me useless, though my lOul 
more bent. 

To serVe therewith my Maker, 
and present My true account, lest 
He returning chide, "Doth God _-
act day-labour. light denied?" I 

fondly ask. But Patience. to pre-
vent 

That murm.ur, soon replies, "God 
doth not need Either man's work 
or his own gifts. Who best Bear 
his mild yoke. they serve him best. 
His state ' 

Is kingly; thousands at his bfc:J.! 
ding speed. And post O'er land and 
ocean without rest; They also serve 
who ~  and wait." 

~~ Pit ~~ ~ , 
;fr itelfrtff ~ ~  it ~ it 
~t t ~ ~ 

if ~, ~  m ~~ 
~~  ~ ~ ('r if@{Njoi t 1 
1f" srro ~ ","a-'1ft ;tfr ~ 
~ ~ i' ~  ~ , 
~ If;n ~ ~  ~ ~ it \\1 
~ iliT ~ qh: '1''' q-\il'rdT t 1 

1f ~ it ~  ~ 'IfIt{f\' 
i I crt ~ if ~ t ~ mt 
tl ~ rir \;f'PR\" t m ~ 
~ t fit; ~ m f .. Jit .. ,,< 
ir«(r.n i4ft ~ iffr ~ t I 
~ Q;ri \1ft IIrT ~  ~ t 
q ~ 'liT W ~ lin' Ift1R 
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~ ~~~~ 

~ ! I 

SHRl P. K. KODIYAN (Odoor): I 
also join the other members in cong-
ratulatmg Prof. Dandavate for hav-
mg brought this Bill which is very 
timely and which has been brought, 
I think. with a limited purpose of 
providing employment to the blind 
people of our country. 

I would appeal to the Hon. Minis-
ter to accept this Bill since the Gov-
ernment has failed to bring forward 
a legislation for proteeting the tnte-
rests of thE:' blind people despite the 
tact that in the meeticg the Labour 
Minister had held last year in the 
month of August with the represen-
tatives of the National Federation of 
Blindmen it was recommended that 
their interests sh()uld be protected 
through enactment ~ law. What 
I understand is tbat the Ministry of 
EducatiOn and Social Welfare, which 
was asked to prepare a BiU for the 
purpose, had set up a Working Group, 
and the latest information is that 
the Working Group's RepOrt is stUI 
awai ted. In this background, what-
eW:'r limitations Prof. Madhu Danda-
vate's Bill might have, it is a wel-
come and timely measure which the 
entire House would support, and Qov-
ernment should have no objection to 
accept it. 

So many hone Members have re-
ferred to the wider problem of the 
blind men, the problem of their 
proper training and their proper up'-
bringiAg. Some hon. Members had 
relet-red to the blind people in the 
villages. I shpuld say that, out of the 
ten mnu01l bUDd people in our coun-
try the majority are DUterate beca1Ue 
th~ are llvJ:Qa In.rnac-JInIl If 

the provisions Of Prof. Madhu Danda-
vates Bill are imPlemented, there 11 
not much scope for these Uliterata 
blind men living in viUales to get 
any 80rt of employment. So long as. 
they remain illiterate and ignorant, 
they havE=' no hope, they have to re-
main as destitutes. Millions of blind 
men in our cOttntry .are living as des-
titutes and as beggars in cities. We 
are seeing them every day. 

Coupled with this problem of blind 
people, there are millions of othec 
categories of handicapped ~ 

Considering the problem of blind meft 
and other handicapped people in ou:t 
country, the task before the country. 
as well as the people is so enormoUli 
that it should be tackled on a na-
tional plane. While supporting Prof. 
Madhu Dandavate's noble venture, I 
would request the Government to 
consider this problEhn as a national 
issue and set up a national-level ma-
chioery to tackle the problem in Its 
entirely. I would suggest setting up 
of a National Board to go into the 
problem of the handicapped people, 
including those who are illiterate, to 
give them training, etc., because it 
is n()t merely a question of providiq 
employment to thOSE: who are quali-
fied among them, educationally or vO-
cationally. but it is a question ot 
providing them education and train-
ing when a vast majority of them are 
!l'1ot qualified tl')day to do any :ob and 
there is a dE'arth of training cE.t1tres 
in our country to equip them for life. 
Therefore, the quec;tion of giving 
training to the&e handicaoped pE'ople, 
including the blind, h ~ to be taken 
up on a national plane, and the Na-
tional Board representing the various 
Ministries which are involvE-d in this-
the Labour Ministry, the Education 
Ministry, the Health Ministry and also 
the Finance Minic;try and voluntary 
agencies sljiould give the necessary 
gufdeance. All these various Central 
MlnistriE:'S should come together and 
work in this national Board in a ~ 
ordlnaUng mr.:mer to solve tllls prob-
lem on a Datiotlal plane. 
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I would request the Government to 
provide more workshops. sheltered 
workshops for these blind people 
where they can be given some train-
ing a.,d they can be provided with 
some gainful employment like t07-
making as one hon. Lady Mem.ber 
has suggested or' any such kind of 
job. I would request the hon. Minis-
ter to pay more attention to this prob-
lem of giving them training and giv-
ing ·them job outside the Governme'Dt 
Departments and outside the public 
sector and private sector enterprises 
because the scope of employment in 
various Departments of the Govern ... 
ment as well as the private and pub .. 
lie sector projects is limited. That is 
why I am requesting the hon. MiDJs-
tSr to pay more attention to this 
problem of giving training to these 
people and also providing workshop 
for them to provide jobs. 

With these words I once again ~ 

mend Prof. Madhu Dandavate's Bill 
and I hope it will be supported by 
the entire House. 
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THE MINISTE.R OF STATE IN THE 
MINISTRY OF LABOUR (SHRI-
MATI RAM Iij!LARI SINHA): Sir, 
the Government fully appreciate the 
sehtiments expressed by the han. 
Member, Prof. Madhu Dandavate, 
WhIlE! moving this Bill. 

Sir, I have also heard the speeches 
made by the han. Members, Sbri 
Daga, Shri ArakaI. Shri Giri, Shr! 
Bathod, Shrimati KrIshna Sahi, Shri 
Harikesh Bhadur, Shri Hawat, Shri 
Kodiyan 8Dd Sbri Paswan with great 
interest. Most of their ~t  

relate to education and health. I 
have taken note of it and it will be 
sent to the concerned Ministrial. 

Llke many other countries in the 
Asian region, India does not have an 
adequate and reliable data regarding 
the number of blind people in India. 
Some sample surveys have, howE-ver, 
been conducted by one or two agen-
CIes But the estimate varies widely 
since the system adopted has a1c::o 
been difterent. The National Sample 
Survey of India. has estimated that 
the blind population in India is one 
million and an in-depth study of the 
Indian Council of Medical Resal'ch 
estimates the blind population to be 
ninE" million. That comes to 90 
lakhs. 

In fact, Sir. Govelnment. arc al-
ready seized of the problems of the 
physically handicapped including the 
blind and have already initiated a 
number of steps to promote employ-
ment opportunities for them. 

Eighteen Special Employment Ex-
changh functioning 11'1 dU!erent parts 
of the country provide placement .em.. \ft ItI\I! ~ bmdi ...... 

ped. The Live Registers Of these ex-
changes account t.er ~ h  half ef 
the 5.000 blind registered with aD 
the exchanges in the country. Eleven 
Vocational Rehabilitation Canv.-
assess their vocational 8Illd pbyscho-
logical needs and assist in their reha-
bilitation. 

SIr, steps are also being taken to. 
set up skill training workshops and 
rural extension services in some of 
these Centres during the Sixth Plan. 
Govcrnment have already issued 
orders reserving 3 per cent of the 
vacancies for the physically shandicap.. 
ped in Group 'C' and CD' posts in 
the Central MinistrieslDepartments 
and in comparable posts in pub-
lic undertakings, the quota set 
apart for the blind being 1 per 
cent Sixteen State Governments 
and Union TeTritories, namely, 
Andhra Pradesh, Gujarat, Himachal 
Pradesh, Jammu and Ka.shn:dr, Maha-
rashc;tra, Orissa, Rajasthan, Tripura, 
West Bengal, Uttar Pradesh, Chandi-
garh, Delhi, Goa Daman and Diu 
Pondicherry. Karnataka and ~ 
have also issued similar orders re-
serving 1 per cent to 4 per cent of 
vaeanCIes fOr the physically handicap-
ped. The progress of implementation. 
of these orders in the Central Minis-
tries/Departments and· public under-
tkings is being monitored continuous-
ly for the bind. She desired in pal·ti-
Ministries/Deartments shows that on 
the 20th January, 1981, 745 blind per-
sons were employed in the Central 
Mlnistries/Departments and Central 
public sector undertakings. 

The Prime Minister desired in June 
1980 that vigorous steps need to ~ 
taken to promote employment oppor-
tunities fOr the handicapped, especial .. 
ly for the blind. She desired in parti-
cular that a quick and comprehensive 
survey should be conducted to iden-
tify jobs which the 'blind and the 
other handicapped could handle so 
that thereafter steps could be taken 
to absorb the handicapped in these 
jobs. 

'!'he Ministry of Labour have already 
PQb1isbed a booklet tDdIcatta.a Group 
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A' and 'B' posts against. which the 
physically handicapped could be ~ ... 
pointed, and a similar puiblication on 
Group "e' and 'D' posts is in the 
press. Meanwhile a list of. such pOSts 
has already been circulated to all 
the Minlstries/Departments for their 
guidance. 

All Ministries/Departments have 
.been urged to appoint at least one 
blind ~ against a sUitable vacancy 
by the"" end of February, 1981. In-
formation reC'cived so far from five 
MinistrIes/Departments shows that S 
persons have already been appointed 
and 4 more are being appointed. Other 
Ministries are being asked to Indi-
cate the position early. 

Or .... ers have also 'been issued to the 
effect that the recanning of chairs in 
the offices of the Government of 
In lia should be entrusted only to the 
blind and that, where sufficient work ... 
load exists, a post of chair recanner 
should be created and filled by the 
blind. 

Governments efforts for the rehabi-
litatiOn of the physically handicapped 
have been intensified and extended in 
the context of the International Year 
Of the Disabled. A National Committee 
consiRting of the concerned interests 
has 'been constituted to draw up a 
National Plan of Action for the obser-
vance of the International Year of the 
Disabled. Minister fOr Social Welfare 
is the Chairman. 

Three Working Group of this 
Committee are currently examining 
different aspects Of the disabled. 
namely, employment, prevention and 
early detection of disability and edu-
cation and R1dl1 development of the 
disnbled child. In fact, the working 
Group on Open and Shed etc. employ ... 
ment and the one on Education of 
the Disabled have already submitted 
their reports. The first Group has re ... 
commended ways and means of pro-
t ~ wage employment as well as 

self-employment among the physically 
handicapped. Other Group has recom-
mended wayS and means of increas-
ing educatioA and training oppOriurd-
tiea fOr theJn. 

(J:mp.) Bill 

The Ministry Of Social Welfare have 
also set up a Working Group to exa-
mine how far legislative action can 
promote the economic integration ot 
the handicapped and, if this be neces-
&€try, to formulate such legislation. 

The hon. Member has referred to 
the need for development of aids to 
help the 'blind to function more effec-
tively. There can be no two opinions 
about this. The House would be glad 
to know that the National Institute 
for the Visually Handicapped at Deh-
radun is engaged in research on tech.J 
no logical innovations to help in flhd-
ing new avenues for the blind and in 
promoting their employment in var ... 
ious sectors. The Indian Institute of 
Technology. Delhi has evolved a spe-
cial Gadget which helps a blind per-
&on to operate a centre lathe machine, 
and a Gadget to help him to locate a 
broken thread on the powerloom. An-
other piece of equipment to make it 
similar for the blind to control a tele ... 
phone switchboard is also 'being evolv-
ed. 

The Dr. Rajendra Prasad Centre for 
Opthalmology has also developed spe-
cial magnifying aids for those with 
low vision. 

The Ministry Of Social Welfare pro-
vides grants-in-aid to institutions 
wishing to take up Tesearch, aimed at 
promoting the welfare of the handi-
capped and at evolving simple inno-
vations for their gainful employment. 

I have mentioned earlier that the 
Ministry of Labour have drawn up 
a list of Group 'c' and 'D' posts suit-
able for the physicaly handicapped 
and circulated the same to the Cen-
tral Ministries fOr their guidance. 

This list. I would like to add, also 
indicates, wherever necessary, the 
equipment that would enable . the 
handicapped to function etfectively in 
the specified posts. 

FOr ~  the Hat indicates that 
the blind could function as Stenogra-
phers if they are provided with dlcta-
phone .. 4 t ~  'l'b..,.. 
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co uld be employed as Telephone Ope-
rators with small boards equipped 
with electronic beeps and embossed 
digits, and as Liftmen in lifts provi-
ded with digital controls. 

Government are thu'S not only tak-
ing steps to tackle the problem of 
the handicapped, but also considering 
the question of the need and the fea-
siblllty of legislation covering the 
entire gamut Of problems, relating to 
the economic rehabilitation of the 
handicapped, while the present Bill, 
moved by the Hon. Member confines 
.itself only to the employment of the 
Blind. In these circumstances. I 
would request the Hon. Member to 
withdraw the Bill. 

PROF. MADHU DANDAVATE: 
(Rajapur): When I moved the BUI 
for the consideration 01 the House, I 
did it from purely humanitarian con-
siderations. I did not intend to induct 
any political overtones in the discus-
sion on the Bill. 

Sir, I am happy to find that the 
spirit behind this Bill has been totally 
endorsed by all sections of the House. 

There may be some difference of 
opinion about the bureaucratic device 
that has been suggested OVE"r here. 
When the Bill is to be implemented. 
what happens is this. The hon. Minis-
ter himself will realise that even when 
an executive order is issued by the 
Government, fortunately ox unfortu .. 
nately, the bureaucracy always comes 
in. In regard to the implementation 
of the executIve order, some bureau-
cracy Or other w J.1l be required. I am 
not against bureaucracy as such but 
I am only against bureaucratism. Some 
machinery has to evolved in this re-
gard and that is what has been pro-
posed in this Bill. 

Now, Sir, another important aspect 
of the Bill i9 this. Some statutory 
machinery is provided to see that the 
miseries of the blind who constitute 
an important and major section of the 
total pbysically band10apped people 

are rvmoved. ~ 

Sir, there is no assurance that what-
ever is decided upon will be imple-
mented. Therefore I have suggested a 
penal provision. If the employer fails 
to comply w.i.th the requirement o.t the 
Bill, he will- have to undergo impri-
sonment for 6 months or in lieu there-
of he \yill have to pay a fine of Rs. 
2,000. All these aspects are dealt with 
here. 

Mr. Daga asked, why should there 
be so many machinery. Once you make 
it compulsory that the employer must 
provide jObs up to 3 per cent, dis-
putes are bound to arise. That is why 
a Board of Experts is always found 
to be necessary. This machinery will 
help the Government out of the diffi-
culty which may be faced by them. 
That is why provision !ias been made 
in the Bill for this Board of Experts 
to go into such matters. 

Sir, after all, the bUnd persons have 
to be registered. Anyone may come 
to the Minister and say, 'Sir, I am al-
most blind.'. ITPmediately it cannot be 
taken for granted that he is blind and 
there should be some sort of regis-
tration, there should be some sort of 
Advisory Board and there should be 
some members of experts for this 
purpose. All 1 he machineries have 
been suggested On the assumption that 
some sort of a Bill will be brought 
forward so that it would Ibe passed 
into an Act. Therefore. all those pro-
visions are necessary. I am not wor-
ried about the modus operandi, I am 
worried about the results. As some 
of the hon. Members have rightly 
pointed out that we, the Membars of 
this House, are not at all worried 
about the modalities, We are not WOr-
ried about the modus operandi. We 
are interested only in the results whe-
ther the resuli s are produced by an 
executive order or by an Act or a 
Bill. Thy should prodUce the results. 
'The blind man is not worried whether 
he gets a jd,J because of the Bill that 
has been moved by Mr. Madhu Danda-
vate or he gets a job because the hoD. 
Minister bas executed an order. The 
blind man is not worried about whe-
ther he Is a Conaress-I Member .or 
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a x-._ .... the Oppoaltlon party. 
All that he sees ia the total darkness. 
For him it is Irrelevant which politi-
cal party wanted to take the credit 
for this. And I am the last man to 
bwld my politics at the cost of ·blind 
men, I can assure the hon. Members. 
Therefore. I am not worried whether 
the credit goes to me because I have 
brought forward this Bill. If an exe-
cutive order is coming it is because 
of the consensus in this House. because' 
Of the sentiments expressed by all 
sections of this House and she antici-
pated this Bill. She is such a competent 
hon. Minister with a perspective plan-
ning that she could anticipate what 
would be the views expressed by 
various Memlbers in this House. There-
fore, she Cilme out W lth a neatly pre-
pared speech giving all the schemes. 
I am glad that she anticipated that 
there would not any difference of 
opinion in this House on this issue 
and therefore she came out with an 
exact report of whatever has bE-en 
done. She has come out with statistics. 
But there is a little lacuna in the per-
centages that have been quoted. The 
percentages quoted are the percentages 
of jobs reserved in various 
States. She said that the percentages. 
vary from 1 per cent to 4 per cent. 
But these are the percentages reserv-
ed for the jobs to be given to the 
physically handicapped and blind men 
are one section of that and it is not 
a small section. She said that it would 
be very difficult to find how many bUnd 
men were there. There are ~ h 

soc1al institutions from whom parti-
culars could be obtained. We ue far .. 
tunate to have some hon. Members 
like Mr. Bathod in this House who are 
connected with the blind men institu-
tions and the training centres. We have 
Members like Professor Banga who 
are connected with a number of ~ 

tol'S and medical practitioners who are 
connected with this particular task 
and see that cataract is ~ they 
are operated upon and at least those 
who are potential blind men, should 
get IOnie Sight. There is ("nough eta-
t1st!cs avallable. A rough statistics in-
dicates that the bUDd population of 
the pepole in ~ entire wor14 18 10 

(JrMp.) Bill 

million and if I nUstake not out or 
this the eftimate of blind men In the-
COU11try is about 10 1akhs next only 
to ltgypt. That is the present position. 
tHere is a problem. as to how to oJfer 
jolbs to the large section of the phy-
sically handicapped who happen to be 
blind men. It is not merely say1DC 
that the job will be offered to all the 
physically handicapped. That is why 
the blind men have formed a separate 
Association, a separate Federation. 
The national federation of blind men 
had a meeting with the Prime Minis-
ter of the country and I am happy to· 
know that negotiations proceeded of1 
good. lines. ;r am told that some sort 
of understanding has been already ar-
rived at thus averting their threaten-
ed strike and agitations. Their pro-
blems are being solved. We are a 
country where we always say that 
even the international disputes should 
!be solved across the table. In that 
case, problems of the bUnd men can 
always be solved by sitting acrOSS 
the table, and. therefore, it would 
be possible for Us to see that these 
problems are solved. 
I have very carefully listened to 
the report that has been read out IU)d 
the report of the work that has been 
done so far, by the hon. Minister. Of 
course, I am not fully satisfied with 
what has been done and the Members 
on that side will also not be fully 
satisfied. It was no less a person that 
hon. Shri Daga who himself asked a 
questiOn to the hon. Minister that 
since the Prime Minist'er expressed 
her pious wish and desire that enough 
must be done for the physically handi-
capped, since the time she made the 
announcement, up to today what 
exactly is the report of the work that 
has been done in that particular direc-
tion. The report that has been read 
out is not a very substant1al report. 
No doubt, the move is in the right 
direction. At least. it is in the right 
direction. Once it was said that in 
Mussollni's Italy, the tra1ns were 
running in right time. The answer 
was that the trains were ~ in 
time, but they were running in the 
wrong direction. I would be happy tt-
the train runs in the rlcht direction. 



jJ79 

t~ Mttdbu Daaclavate) 
Ilwm if the ~ is less -or mOJ'e, 1 
am not lUuch worried about that. Once 
yOU start movina In the right direc-
tion, provided it does not let derail .. 
ed, it is likely to reach the correct 
destination. Therefore, I would be 
.satisfied if thl'ough the executive 
order. this particular quintessence of 
the Bill is actually implemented. I 
would be sailSfied that some concrete 
dlSCiplinary action, some measures are 
taken against those who violate the 
executive order. Action is not always 
.... 0 be taken against employees, some-
times action is aJlSo to be taken 
against the employers, because there is 
!DoO division like this that employers 
represent the quintessence of all 
ethics in life and employees repre-
sent all the sins in life. There is 
no compartmentalisation of virtues 
and vices like that. 

The hon. Minister has referred only 
to the various Departments of the 
Government, but outside the sector of 
the departments of the Government 
and outside the public sector, there 
is a large private sector in this coun-
try. In my Bill, I have made a refer-
ence not only to the pulblic sector and 
the Government departments. but to 
the private sector also. Why should it 
be the sole responsibility of the Gov-
ernment and the public sector only to 
provide jobs to the blind men in the 
country? The private sector wants 
all sorts of concessions during 
the budget; the private sector 
wants all sorts of incentives for 
growth and development, but bas pri-
vate sector no social obligation at all? 
And they have to admit that th~  

have a certain social obligation. 
This is the land of Mahatma Gandhi, 
who told eVe:l the men in the private 
sector that even if they owned pro-
perly, they should own it and act as 
the trustees of the common people. 
That is what Mahatma Gandhi told 
the tIlen in the private sector In this 
(!ountry. 

~  there be no obU,ati011 as tar 
111 the PrlV'ate seetor la concerned? 
'Your fteC!UUft order w.Rt-act oaly tor 
'the paMle ~  £14 tile depatbndta 

of the Govertunents, !Sut tvbtt dl 
happen. to the private seetor iDdus-
tries and private firms? That.is a 
larae sector. They must also be 
brought Into the picture by some Me-
thod. 1 do not insist that at one 
stroke bere and now, everything ~  

be rio::1e. but I am glad to fiJ).d the 
the entire House is convinced. I mm 
express my gratltude that when th 
t ~  on this Private Member' 
Blll 18 gOlng on, even veterans Uk" 
Prof. Ranga and Panditji have rel1lain-
ed present i, the House. It is because 
0: their keen interest. I have wit-

~  bere that no matter \\ hether 
onc belongs to the opposition or the 
rullng party, all of them have ex" 
pressed their sentiments. 

\Ve cannot furget the lessons of his-
tory. We have seen' Surdas a::1d l\,fil-
ton :lS alsl) B0thovan. Bethovan was 
de.).f, and other were bll,nd. But even 
those people who suffered from these 
physical handicaps who suffered from 
th ~ human ~  were able 
to give expression to their creative-
ness in life. Someolle composed the 
best song. someO:1e composed the hest 
poetry, someone cOl'Dposed the best 
symphony in life. These are the ex-
pressions of creativeness hy those who 
are sUPPoCied to be physically handi-
capped. Even the physically handi .. 
cappe-d has certain urges in life. When 
properly expressed and when they get 
proper opportunity to express those 
urges they will be able to ~  proper 
VE':1t to their creative ability. And 
that is what is going to happen pro-
vided the Government takes cognm-
an('e ot the spirit 'Of th~ Blll. I ~ 

glad that the Government has taken 
cognisance of the Bill that 1 have 
moved. I am not am()ng those dog-
matic men Who insist that I must have 
a :feeling that my Bill is either pas"9d 
or thrown out. I do not want to take 
that do(rnatlc approach. I want to 
reSJ)ond to the appeal that haa been 
made by 1be H6n. Minister that GD 
th& balla of whatever she hal said. .ftc! 
0I'l tbe baals d. ;vbateve1' '"OU wm be 
, able to prmni-e fit ttre tutdre aftd :AD 
~ tiii1I of .... t-wer taJb FCiU ..at 



.be able ~ ~ wU.il the National Fe-
deratio:1 of ~ Sir, I wGUld ~ the 
pel'lDtlssioD QC. the House to withdaw 
this BtU. 

Ma. CHAIRMAN: There is an Am-
oendment standing in the name ot Shri 
I Mool Chand Daga. I win now put this 
. Amendment to vote. The question is: 

"That the Sill be circulated ~ 

the purpose Of eliciting opiniO':l 
thereon by 30 June, 1981." (1) 

The motion was negatived. 

MR. CHAIRMAN: Are you with-
drawing it, Prof. Dandavate? 

PROF. MADHU· DANDAVATE: 
Yes. 

I beg to move for leave of the 
House to withdraw the Bill to provide 
for employment to blind persons and 
for matters connected therewith or in-
cide:ltal thereto. 

MR. CHAIRMAN: The question is: 

UThat leave be granted to with-
draw the Bill to provide for em-
ployment to blind persOns and for 
matters connected therewith or in-
cideutal thereto." 

The Motion was adopted. 

PROF. MADHU DANDAVATE: I 
withdraw the Bill. 

RE. CONSTITUTION (AMENDMENT) 
Bn.L 

(Amendment of A'l"tiole 326) 

MR. CHAIRMAN: This Bill, the 
CQTstitution (Amendment) Bill (Am-
endment of Article 326), stands in the 
tlame of Shri George Fernandes. He 
has sent information that because he 
has gODe 1:1-some meeting with the 
Prime KhUster, he will not be able to 
move the Bill todQ". 

Ue bas ~ that thlI BlU be 
~ next tlme. But th" l'Ule wm 
took to "at poIut. 

(Emp.) BtU 
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SMALL FMMERS ASSISTANCE 
BILL 

SHRI K. LAKKAPPA (Tualkur): I 
beg to move: 

. That the Bill to provide for the 
glant 0 loans and various subsidies 
to small farmers, be taken into COD-
sideratlon." 

SIr, the Objects and ;Reasons of ~  

B;tl ~  that at present farmers beset 
WIth· 11 -<lhl'bl diificultles are faein, 
immense hardship in procuring loans 
to meet tl!e cost of ~ operations, 
in buying agricultural implements, im-
proved S"f:'ds etc. and marketing their 
produce at a price commensurate with 
the CObt of operation. 

Sir, my mtention in moving this 
Bill IS that today 80 per cent 
of the population of the country 
is living in villages and their 
main occupation is agriculture. 
After the land reforms initiated 
by the Congress Government 8'Zld that 
in '''lost of the states \'1.'here land re-
forms have taken place, .a r.evolutio" 
nary rh.lTlge hac; taken place because 
of the distribution of lands to the 
8M 111 holders and also because of the 
op"1')rtnnitv i ') ~ t thc I1nn t t ~, ,  re-
gistered in the :lames of the small far-
mers and tenant... Today in this coun-
try about 80 per ('cnt of the farmers 
arE" small hoMers of land except a cer-
tain perce-nh ~  of plo'!ltation crops 
where they ha'l-"" ~t more land be-
cauc::e it comes 'vithin the perview of 
industry. 

Sir. the basis of my argument is 
this. We have to see whether after 
the land reforms there are any ade-
quate measures to meet these exigen-
cies of small farmEp."S. Tbls is a point 
to be considered by thts House. 

Sir, this B1l1 was placed befor6 tla.e 
previous Lot Sabha, but Itl turn ",.. 
not reached and it laP8e4. -rberetore, 
r am rev!vfDa' It 


